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11 :5.1 .4 	Shri Pradipta Mohanty is busy 
says Shrj G.Sahu on his behalf. 

AdjQurrd to 12.11.1.996, 

?€ M13R (ADMIN 1TRAT iv) 

2. 12..: i.6. 'Heard Sri Pradipta Moharity, 
counsel for the 	applicant and 
fi Ashok Mohanty, Senicr Starding - 

Counsel for the respondents. The 
prayer in this application is t 
direct the respondents 	for consider 

tion of the applicant's case for 
recruitment to .thepost of E.D. 
Stamp Vridbt in Rairangpur H.O. 

The 	pp.icant had been working 
as a contingent Pump driver ar 
óasual labjurer sInce 20.4.1991 

in the office of the Postmaster, 
HSG-II, Rairangpur,respondent No.3 

and is continuing -in this post till 

date on the basis of Annexure-1 

- 

- which is the .certjficate.givei by thE 
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2 dt.l.11.96 
cortinued 

Postmaster, Rairangpur H.O.,respondent N0•3, 	 LI 

The post of E.D. Stamp Vendor fell vacant 

since 16.9.1996 as the then incumbent was 

selected to the post of a Postman cadre. 

The applicant had represented to the 

respondent N0.3 by a representation dated 

5.1.96 and subsequently in another representation 

dated 27.3.96 he requested that his case be 

considered. Both the representations have been 

annexed to this Original Application as 

Annexures- 2 and 3. As matters stood thus, 

by requisition dated 8.5.96 the respondents 

called for the names from the Employment Exchange 

Rairangpur for recruitment to the said post. 

At pra-v.on page 5 of thd application it has 

been mentioned that onepossible reason why 

the applicant was ignored was becwise the 

applicant was not a permanent resident of 

Rairangpur N.A.C. area and therefore, the 

iip1oyment Exchange did not sponsore his name. 

Learned counsel for the applicant Sri Pradipta 

Mohanty has brought to my notice the circular 

of the D.G.P. No.17-141/88_Ei 	Trg.dated 6.6.88 
at pages 36-87 of Swamy's Service Rules for ED 

Staff, 6thEdn.1995 wherein preference to casual 

laurers in the matter of appo,intment as ED Agents 

has been directed provided they fulfil all 

the conditions and have put in a minimum service 

of one year. It is also mentioned that the service 

of 240 days in a year may bo reckoned as one 
year service. 

2. 	In the ave conspectus of facts, this 

O.A. Can be disposed of by issuing a direction 
to tAve respondent No.2 Superintendent of Post Offices, 

Mayurbhanj Division, Baripada. Respondent No.2 is 

directed to consider the applicant's case for the 

POSt of E.D, Stamp Venjor in Rairan u Office 
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irrespective of 	 whether the 

Employment Exchange has sponsored his name 

or not. As the law stands, the conditon of 

residential status or the condition o sponsoring 

of name by the Employment Exchange ha no 

material bearing on any public recrui merit. 

These conditions, as determinants of any 

public appointments are already decla ed to 

be unco nstitutional. The respondents, subj ect 

to their satisfaction that the applicnit 

fulfils all the requirements necessal for 

the post, shall consider the applicanr's case 

along with others fort he post of E.DStarnp 

Vendor in Rairangpur H.O. With this dilrection, 

the Original application is disposed f, 
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